STATEMENT SHOWING THE INFORMATION WITH REGARD TO CASES PENDING AGAINST M.Ps. AND M.L.As. (INCLUDING FORMAER & SITTING) IN THE STATE OF ANDHRA
PRADESH IN THE COURT OF SPECIAL Court FOR TRIAL OF CRIMINAL CASES RELATING TO ELECTED M.Ps. AND M.L.As., VIJAYAWADA, AS ON 31.10.2024

Bate and Date of Dats of Stay if Expected
il District Name of Court| Case No. Sitting/ Number of “lfenie May.umum fling Framing Present Status I by tmea o.f
No. Former Alleged Punishment Charge- Higher | completion
F.I.R. Charge .
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 1 12 13
Stay of all further
proceedings granted by
Imprisonment for Honourable High Court in
JMF.C., CcC Former 01.02.2009, | U/Sec.188, Charges
1 |Ananthapuramu Gooty 43/2018 MP. lcr No.20/2009| 283 of IPC. 6 months or fine |30.08.2009 ok | rhizel, CRL.P.N0.627/2020 on Stayed
or both 05.10.2020.
NBW is pending against
AB.
i U/Sec.143 ;
Sitting & " | Imprisonment for
JF.CM., cC 21.07.2007, 188, 447,
2 |Ananthapuramu Rayadurg. 50/2018 Former Cr. No.34/2007 | 186, 506 riw 7 years or fine or |[23.09.2009 | 05.01.2023 Part Heard. - 3 months
M.L.As. both
149 IPC
For Trial. Stay of all further
= Imprisonment for proceedings granted by
3 |Ananthapuramu ;'F'Cdl:ﬂr" 5 1?2% 18 ff}ttnp? CE1N%732€3§;07 U/Sfe[c;gS?: 2 years or fine or |31.10.2008 | 23.06.2014 | Honourable High Courtin | Stayed
SYRCHI: o (o DN : both CRL.P.N0.2671/2018 on
12.03.2020.
For Trial. Stay of all further
oo Imprisonment for proceedings granted by
4 |Ananthapuramu é‘F'CdM" 52(/32% 18 sn}lang C?BN?)TB%S?SSOT Ulgfe It;?:53 2 years or fine or |31.10.2008 | 23.06.2014 | Honourable High Court in Staved
AYRUIG: = R ' both CRL.P.N0.2667/2018 on aye
12.03.2020.
. . Imprisonment for ) . .
AJ.F.CM., Sitting Private U/Sec.500 For Continuation of Chief
5 |[Ananthapuramu DG EETaT. CC 2/2019 MP. Complaint of IPC. 2 years or fine or {12.02.2014 | 16.06.2023 of PW1. - 6 months

both




T Date of Dats of Stay if Expected
. District Name of Court| Case No. Sitting/ Number of Offgnce Maftlmum filing Framing Present Status al‘1y by time o-f
No. Former FIR Alleged Punishment Charge- b i Higher | completion
- sheet 9 Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
Interim Stay of all further
U/Sec.143, [Imprisonment for Proceedings granted by
6 |Ananthapuramu Asnpa’r:'t':a'cd‘r”éﬁ 07?2%23 F“‘;rl'_"'zr zss'gzgggz 341 r/w 34 | 6 months or fine |24.02.2023. ngthf"’;;gnf: 4 | Hon'ble High Court in Staved
P T of IPC. or both "| Crl.P.No. 7854/2023, dt, Y
10.10.2023
s 25.05.2018, | U/Sec.341 |Imprisonment for
7| Kadapa | 'AJECM. | O | St cr. 8188 of | 6 months orfine |31.12.2018 | 21.02.2024| ~ S9C318 CrP.C. -~ | 3months
""" | No0.206/2018 IPC. or both
Siitin Stay of all further
JFCM ce M Pg 11.04.2019, | U/Sec.323, |Imprisonment for Charaes proceedings granted by
8 Kadapa Karﬁa.la‘u}ém 21/2020 (Ré‘ .a Cr. 324, 506 r/w | 7 years or fine or |20.10.2020 e fra?ned Honourable High Courtin | Stayed
pLram: Sab}r{a) No.100/2019. | 34 of IPC. both | Crl.P.No. 3219/2022, dt
28.04.2022
U/Sec.143,
147, 188,
JF.CM e Former 14.04.2016, 353, 451, |Imprisonment for
9 | East Godavari Aléiﬂur; 11/2020 M.P Cr. 427 riw 149 | 7 years or fine or |27.10.2018 | 15.07.2023 |  For further Arguments. - 1 month
o No.57/2016. |IPC & Sec.3 both
of P.D.P.P
Act, 1984.
al U/Sec.188,
143, 447 .
14.04.2016, ; ' | Imprisonment for
10 | East Godavari RS, GG Frammer Cr. AT LN 142 7 years or fine or [27.10.2018| 15.07.2023 |  For further Arguments. - 1 month
Alamuru 12/2020 M.P. IPC & Sec.3
No.58/2016. both
of P.D.P.P
Act,1984.
oo Imprisonment for
.| TAJ.F.C.M,, cC Sitting 26.08.2019. | U/Sec.353 foe _
11 | East Godavari Palakol 31/2023 M.LA 257/2019.  |riw 34 of IPC 2 years or fine or [27.06.2022|07.03.2024. For 313 Examination 6 months

both




_ Date and Date of Date of Stay if Expected
Sk District Name of Court| Case No. Eiiting/ Number of Offence Ma).umum fling Framing Present Status Ay By timg O.f
No. Former Alleged Punishment Charge- Higher | completion
F.L.R. Charge g
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U;g; C;O?S?’ Stay of all further
’ ' | Imprisonment for Proceedings granted by
12 Guntur Al Gl . | CC 5/2020 MLA. 12407.2014, IPC, and 7 years or fine or [31.12.2018 | 21.10.2020 | Honourable High Courtin | Stayed
Court, Tenali. (Present) | Cr. No.45/2011 | Sec.125(A)
both Crl.P.No. 4973/2022, dt
of R.P Act, 12.07.2022
1951, o )
S/s of A3 pending.
U/Sec.499, Simple Stay of all further
. IV A.C.M.M., cC Sitting Private 500, 501, |Imprisonment for Charges proceedings granted by
12 Kiishie Vijayawada. 33/2018 M.L.A. Complaint 502 riw 34 | 2 years or fine or 08.0e:2018 not framed. | Honourable High Court in Sitelyad
of IPC. both CRL.R.C.N0.294/2021 on
28.04.2021.
U/Sec.143,
145, 188,
. 12.04.2019, 153-A r/w [ Imprisonment for
14 Krishna '&.’2'2‘\?&2‘2 27?2%23 ?\Aﬂl'_"g cr. 149 IPC & |5 years or fine or |18.05.2023 | 15.02.2024 For Arguments. . “mpof:;l?s
il : =1 No.339/2019 | Sec 32 of both
AP Police
Act.
U/Sec.143,
145, 188,
- 11.04.2019, 163-A rfw | Imprisonment for
15 Krishna l\\;ig-iﬁézﬂ; 28?2%23 ?\;Ittl'_ng Cr. 149 IPC & |5 years or fine or | 18.05.2023 | 15.02.2024 For Szglﬁ;?;g ﬁP'C' - E’lpo:notr?s
jay ; o No0.342/2019 | Sec.32 of both ’
AP Police
Act.
U/Sec.188,
- 24.03.2019, |143 r/w 149 | Imprisonment for
16 Krishna Igi'/:l 2‘2’4322 29?2%23 Sh;lttang Cr. IPC & Sec | 6 months or fine |18.05.2023 | 15.02.2024 Far E:acg;it?(}rhp'c' - tr:1po:10tr?s
el : = | No.276/2019 | 32 of AP or both '
Police Act.




si Splitu Datoand | npopneg | Maxdmum Dfé'llt'e o | pateof S:;a yblf E;gu?tid
; District |Name of Court pup Main Case No. Number Punishmen fling Framing Present Status a_ y by o-
No. Case No. of F.LR Alleged t Charge- Charge Higher |completion
T sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
CC No.69/2018
Sol. Coutiar (The Case against A:48 and
p'Trial - A51 was Split up from CC
Criminal No0.69/2018 and Numbered asf Imprisonme 5 exi | i
Cases relating ce C.C.4/2023 on 22.02.2023. A1: U/Sec.143, nt for 6 ummons o plit up
17 Krishna Gottipati Ravi Kumar, A2: < 341, 188 riw - = and A51 are from CC
to Elected | 04/2023 P ’ months or :
Kakani Govardhana Reddy and 149 of IPC. pending. 69/2018.
M.Ps. & : . fine or both
M.LAS A3: Poluboina Anil Kumar
Vi}aya;wa.c!ia Yadav, Sitting M.L.As. in Main
' Case, the main case is Pending
for Arguments.)
CC No.10/2019
Sp':rg;“; for (The Case against A7 was Split UiSec.9(2)
Criminal up from CC No.10/2019 and of APG Act impiisanme
18 Krishna Cases relating cC Humbered a?hc.;\;.oslzodzg ag acr:;:l Csrezi: ] nt for 3 ) ) NBW pending ffoprlr:t épc
rishn to Elected 06/2023 1*'03'2023' e : b YY1 months or against A7.
is Chintamaneni Prabhakara against 10/2019.
M.Ps. & G : : . fine or both
M.L.AS. Rao, Sitting M.L.A in Main B!rds and
Vijayawa(:,la Case, the main case was Animals Act.
' disposed on 17.08.2023)
CC No.11/2020
Spi;rg;u; o (The Case against A:91 was UlSec.188
Lo Split up from CC No.11/2020 aia )
il and Numbered as C.C.10/2023 T 147, |Imensedme Split up
19 Krishna Cases relating CcC 15.05.2023. Th 'A' d } 353,451 r/w| ntfor2 Charges | Summons of A91 from CC
to Elected 10/2023 o;: 1 % G v H' he chuse 149 IPC & years or not framed. pending. 11/2020
M.Ps. & F 0 ISI:\A P iy aC umarh Sec.3of | fine or both '
M.LAs., ormer MP, in Main Case, the P.D.P.P Act.
Vijayawada. main case is pending for
Arguments.)
CC No.12/2020
= (;aurt Tor (The Case against A:91 was
Trial of R U/Sec.188,
o Split up from CC No.12/2020 .
Criminal d Numbered as C.C.11/2023 143, 147, |Imprisonme Split U
sy | woung [Comemvelalng] GG [T T anag 353, 451w | ntfor 2 Charges | Summons of A91 | >0 U8
to Elected 11/2023 c:; 1', G v H- he chuse 149 IPC & years or not framed. pending. 1212020
M.Ps. & E . 'SM P ; iﬂrs' EC umarlll Sec.3 of | fine or both '
M.L.As., Ll LRl pg‘: dinzsgrt e P.D.P.P Act.
Vijayawada. Arguments.)
CC 2/2019
Spl. Court f : : 2
P Tri:iuof e (Case against A3 is Split up
Criminal from CC 02/2019 and Imprisonme Split up
21 | Krishna | C@ses relating cc Numbered as CC 13/2023 on U/Sec.500 | ntfor2 Charges | NBW pending | ® "0
to Elected | 13/2023 |16.05.2023. The Accused No.2 : ofIPC | yearsor notframed.|  against A3. Sidi
M.Ps. & 'was Form_er M.P by name fine or both g
M.L.As., Nimmala Kristappa, The main
Vijayawada. case was pending for Cross of
PW. 1)




Bulaand Date of Date of Stay if | Expected
Bl District Name of Court| Case No. Sltting/ Number of i Ma:_umum filing Framing Present Status | o7 oF Hirre o_f
No. Former Alleged Punishment | Charge- Higher [completion
F.L.R. Charge ;
sheet Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
U/Sec.143,
147, 148,
oy 302 r/w 149
prée[:slssitc?lfl:; ® Former 16.03.2014, |of LP.C.and ImDr?:;:;;nt
22 Kurnool SC 1/2021 Cr. Sec.120(B) P : 05.09.2014 | 14.07.2023 | For Judgement - 1 month
Judge, M.L.A. for life and
— No.119/2014 | of IPC and e
' Sec.25(1-
B)(b) of Arms
Act.
. NBW Pending
. U/Sec.420, |Imprisonment .
INA.J.F.CM, CcC Former Private ' Charges [against A3. Issue
23 Nsllors Nellore. 49/2018 M.P. Complaint 432.508 0K |TarTyearkdr | 1508,2014 not framed. fresh NBW .
34 of IPC. fine or both ¢
against A3.
- . Imprisonment
IVAJF.CM., CC Sitting Private U/Sec.500 .
24 Nellore Nellore. 24/2020 MLA. Complaint P.C. for 2 years or | 26.11.2019| 31.08.2023 For Trial - up to 1 year
fine or both
Stay of all further
proceedings
- U/Sec.171-C, |Imprisonment granted by
25 Nellore A'JKF'C':‘.‘A " 1 1?2%22 ?\:Ittll_ni 2i§ /325,?; 2 188 riw 34 of | for 6 months 22 .05.2020 ngthf&: :f; d Honourable High | Stayed
el " ' IPC or fine or both|™™ ™™ ’ " | Court in Crl.P.No.
1258/2023, dt
16.02.2023
U/Sec.120(B),
143, 341,
435 w149 High Court Stay
01.07.2014, | 'PCad | isonment pending in
26 | Prakasham | ASFCM. lgc 5pg1g| Siling cr. Secdof o7 vears or [28.10.2016| CNaM9€S | o N0.307/ | Stayed -
Giddaluru. M.L.A PDPP Act not framed.
No.152/2014 and Sec.7(1) fine or both 2021,
3 dt:29.04.2021.
of Crl. Law
Amendment

Act.




Date and Date of Date of Stay if Expected
Sl. o Sitting/ Offence Maximum filing ; any by time of
No. Dlgtrict Neamigroliogurt| SRes o, Former Nur:?eRr ol Alleged Punishment | Charge- Fcr;:;\‘r::ng RisentStasus Higher [completion
"' sheet g Court of Trial
1 2 3 4 5 6 7 8 9 10 11 12 13
IV A.C.MM., Sittin 25.05.2019 U/Sec.294-B, |Imprisonment
27 |Visakhapatnam|Visakhapatnam| CC 6/2022 g S " | 504, 188 of |for 2 years or |07.09.2019.02.12.2019. | For Judgement. - 1 month
M.L.A. 158/2019.
IPC. fine or both
Al 269, Imprisonment
Metropolitan cC — 04.04.2009, |U/Sec.171-E S 161G Eorturifer
28 |Visakhapatnam| Magistrate's 35/2023 M.LA Cr. riw 511 of egr phs il 01.05.2009 | 02.09.2021 Arguments - 2 months
Court, U No.133/2009 IPC. el
; or both
Anakapalli.
U/Sec.143, Stay of all fuﬂher
145, 341, riw proceedings
A LEET - Siting | 26072014, 149 of IPC, |Imprisonment Charmes | 1 gra”tf)‘? bﬁ, ;
29 | Vizianagaram |, .~ "™ Y Cr. and Sec.3(x) |for 2 years or [29.08.2016 9 onourable-hig Stayed -
Vizianagaram. | 29/2018 | M.L.As. not framed. Court in
No0.241/2014. | of A.P. Town |- fine or both
Nui CRL.P.N0.396/201
e 9 on 01.10.2020
Act, 1889. on L. 18.ebet
. U/Sec.323, |Imprisonment
| HAJF.CM., cC Sitting 25.07.2018. Charges .
- 1
30 | West Godavari Eluru 07/2024 M.LA 196/2018 501,P5C()36 of 1;:oirn2 i{:%ro(:; 28.01.2022. Bt raragi. Summons Pending year




STAGE OF THE CASES PENDING AGAINST M.Ps./ M.L.As. AS ON 31.10.2024

STAGE OF PROCEEDINGS

: Sec.313
Name of the Appearan . Discharge
Sl. No. i - i i- . - Total
District i Summons | ceof | urhishing | Exami- | one Charges | Trial Argu NBWs/ stay | CrPC. | Judg
Cognizance of Sureties | nation . ments Bws Exami- ment
Accused Pending "
nation
1 Ananthapuramu - - - - - - - 2 - - 4 - 6
2 Kadapa - - - - - - = - - < 1 - p)
3 East Godavari - - - . % - = = 2 = N 1 - 3
4 Guntur - - - - - = s - “ - 1 “ < 1
5 Krishna - 3 - - - - . - 1 2 1 2 - 9
6 Kurnool - - - - - - - - - - - - 1 1
7 Nellore - - - - - - - 1 - 1 1 - - 3
8 Prakasam - - - - - - - - - - 1 - - 1
9 Visakhapatnam - - - - - _ o - 1 = " - 1 2
10 Vizianagaram - = - - - " % - - - 1 “ a 1
11 West Godavari - 1 . - - - = = z = < i 2 1
TOTAL - 4 - - - - - 4 4 3 10 4 2 30







